4285 Motion re Report
of the I'mport and
[Shrimati Maragatham Chandra-
sekhar.]
section 5 which clearly says that
pugree is prohibited. He also men-
tioned, while he wasg making the

speech, earlier about an isolated case
where a landlord was tortured by the
tenant and of course the matter came
up tp the Ministry. But it was not a
case of rent control. It was a case
of law and order. So, it was duly
passed on to the appropriate autho-
rity for dealing with it

About the ‘houses in Diplomatic En-
clave, I think Mr, Bhupesh Gupta and
the House know that only up to a
certain period—seven years for houses
built pror to 1951 and five years
for houses built after 1955—this
freedom was given, after which period
the houses built would be governed
by the Rent Control Act.

Surr BHUPESH GUPTA: Why?

SurmmatTr MARAGATHAM CHAN-
DRASEKHAR: It was done so as to
give an incentive for houses to come
up, because there was a lot of short-
age in Delhi.

Sarr BHUPESH GUPTA: Do you
not see that for small houses Rs.
4,000 to Rs. 5,000 is being charged?

SurrmaTt MARAGATHAM CHAN-
DRASEKHAR: That itself shows the
demand for houses.

Sur1 BHUPESH GUPTA;
national disgrace.

It is a

SHrRiMATI MARAGATHAM CHAND-
RASEKHAR: Madam Deputy Chair-
man, out of a total of 18,077 applica-
tions filed before the Rent Controller
over a period of four years over 14,000
have been already disposed of and to
take expeditious action an Additional
Controller has also been appointed to
dispose of the cases expeditiously. I
think this will satisfy the House. 7
have nothing more to add to what 1
have already stated,

[ RAJYA SABHA]
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Tue DEPUTY CHAIRMAN: The
question is:—

“That the Bill be passed.”

The motion was adopted,

MOTION RE REPORT OF THE IM-
PORT AND EXPORT TRADE CON-
TROL ORGANISATION

Sur1 A. D, MANI
desh) : Madam, I move:

“That the Annual Administration
Report of the Import and Export
Trade Control Organisation for the
year 1961-62, laid on the Table of
the Rajya Sabha on the 7th Dec-
ember, 1962, be taken into consi-
deration.”

(Madhya Pra-

Madam, in commending this motion
for acceptance by the House I would
like to say that the present situation
in respect of our export trade is
alarming, It has been estimated that
we are likely to end the current
financial year with an export account
of Rs, 680 crores, According to the
Third Plan, we have to raise as much
as Rs. 3,700 crores to finance our de-
velopment plans. Now, evidence has
been available to show that in regard
to the West European market there
has been a steady fall in our export
irade. The report under reference
giveg the statistics regardng the fall
in our export trade. It is true that
at the same time we have also cur-
tailed the volume and value of imports
from the Western world, particularly
the United Kingdom and the United
States. But the fact has got to be
taken into account that whatever might
be our diplomatic relations with the
Soviet Union and the Communist
countries of Europe, a substantial part
of our trade is with the Waestern
world and our development plans re-
quire that the import and export poli-
cies that we have followed so far in
regard to the Western world should
continue in the future also. Unless we
step up our exports to the Euro-
pean countries, we may not be In a
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position to sustain the present volume
of imports which largely come from
the United States and the United
Kingdom., I should like the Minister
to make a statement on the possibili-
ties of fixing our export account this
year at Rs, 700 crores. According to
the figures available, we might be in
the neighbourhood of Rs. 680 to Rs.
690 crores.
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Madam, there are a number of diffi-
culties in regard to the stimulation
of our exports to the Western world
and one of them is with regard to the
quality of gur exports, The Consul-
General in the United States as well
as the Consul-General in San Fran-
cisco have often told the Government
of India that the exporters should
maintain a certain standard of quality
in regard to the exports to these
countries, A large number of en-
quiries are addressed to our Embas~
sies asking them for information on
a variety of points. Madam, in re-
gard to the question of exports, our
exports are not of ithe usual standard

or qualitv, There have been many
complaints from the U.S. importers
and the U, K. importers about the

ignominous fall of quality in imports
from India, Madam, there has been
a good deal of talk of enforcing qua-
lity control and I think that the time
has come, in view of the urgency of
the situat’on which is facing the coun-
try and the need for stepping up our
exports, that the Government of
India should think in terms of com-
pulsory imposition of control over
quality in regard to the products

exported abroad. It may not
3 p.M. be possible for the Govern-

ment to examine the quality
of every single product that is
exported but a sample survey can

be conducted and if it is found that
an exporter is not maintaining a
reasonable standard of quality, it
should be open, within the rules that
may be promulgated for the purpose,
for the Government of India to put
him in the black list in respect of
export licences. Such a measure is
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overdue because the situation in rese
pect of our exports to Western Europe
in particular is alarming at the pre-
sent moment.

I would like to ask the Minister
also to enlighten us, when he replies
to the debate, about the position of
tea in the UK. We are -ending as
much ag Rs. 75 crores of exports to
the UX. on an average but there
have been many indications that our
position in respect of the tea trade is
being steadily challenged by Ceylon
and East Africa. It may not be pos-
sible for us to maintain our present
position though the English consumer
of tea has always shown a preference
for the Orange Pekoe andq Darjeeling
Brands of our tea. In spite of all
that it is necessary that our position
in regard to tea must be gtabilised in
the UXK, 1 believe that the Tea Board
has got extensive publicity plans but
I woulg like to ask the Minister how
our tea trade is going to fare when
England enters the E.CM. The posi-
tion is extremely nebulous at the
present moment and we do not know
what our position would be when
Englang becomes g Member of the
Common Market, whether we will
have the same preferential treatment
in regard to tea which we are having
at the present moment. This is a
vital question as far ag our export
trade is concerned because the main-
stay of our exports to the UK, lies in
tea. T would also like to ask the
Minister what steps have been taken
to expand our export market in the
UK.

I wag glad to hear that Kirloskar’s
machine-ware is now being sold in
the U.S. and that appreciation has
been expressed of the quality of the
Kirloskar products, Our Usha Sewing
Machines are also finding a market in
the UK. and it has been reported
that there is considerable scope for
expansion of our light engineering
trade articles in the U.S. It that is
so, is it possible for the Government
to expand our market in the U.S.A?
There have been complaints received
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from the U.S. that our publicity media
in respect of advertisement of our
articles have been ineffective, The
US. is 3 country which believes vast-
ly in publicity and advertisement and
I am told that as much as 10 billion
dollars are being spent every year on
publicity and advertisements. What
are the steps that our Government are
taking in respect of publicity for our
articles in the U.S.? I am raising the
question about these two countries
specifically because our main export
trade is largely with these two coun-
trieg ang the bulk of our imports
come both from the UK. and the
U.S.A. ang it is necessary that we
should try fo remedy the adverse
balance that exists now. In regard to
the U.S, the figures have shown that
there has been g steady adverse
balance against us. While the U.S.
have been sending substantial exports
to our counfry, not only in respect of
their exports under P.L, 480 but also
in respect of “various other articles,
we have not beep able to expand our
export trade with the U.S,

I would like to raise a few general
questions in regard to export promo-
tion. I am told that there 1is subs-
tantial demand for vegetable oil in
the U.S. but we are not in a position
to restrict domestic consumption of
vegetable oil. A survey has not been
made of the requirements of each
State in respect of vegetable oil con-
sumption. I would like to ask the
Minister whether he considers it
necessary, if an emergency arises, for
him to recommend to the State Gov-
ernments that some sort of a quota
should be enforced in respect of con-
sumption of vegetable oils,

AN Hon, MEMBER: No.

Surr A, D. MANI: You say ‘no’ but
from where are we going to get our
foreign exchange for imports? The
Minister himself will be very glad if
such a quota is enforced because one
of the few articles in which we have
a lead in respect of prices is vegetable
oil tor which a ready market is avail-
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able in the U.S. I would like really
to commend a quota system in respect

of consumption of vegetable oil for
the various States.
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I woulgq also like to raise a few
general questions regarding the S.T.C.
The S.T.C. report has been discussed
in this House and there have been
views expressed for and against the
activities of the S.T.C. I think it is
too late in the day fur us to criticise
the setting up of the Corporation. It
has fulfilled a very useful purpose in
exploring the possibilities of State tra-
ding at least in the Communist coun-
tries of Europe. Some of the trans-
actions have been very good. The
Corporation might have committed a
few mistakeg and we might have lost
a few thousands or a few lakhs of
rupees on that account. As far as

manganese ore is concerned, the
opinion  has been expressed
that the ST.Cs adventure

in the manganese trade has not been
In any way successful. The Estimates
Committee commented that there was
a possibility of the private trade tak-
ing up the manganese ore exports.
Unfortunately the manganese ore
exports have suffereg recession on
account of the Indian prices being
higher than the world prices. I am
told that the U.S.S.R, prices ag well
ag the Brazilian prices are much below
the Indian prices. If the S.T.C. has
not been successful in regarq to the
stimulation of our export trade in
manganese, I would suggest to the
Government that’ as an emergency
has descended on us, they might allow
the manganese trade to go over to
the private sector where a very good
job of work was done by the manga-
nese companies in India prior to the
period when the S.T.C. undertook the
work of exporting manganese from
India.

Further I would like to ask the
Minister certain gquestions about the
trade with the rupee-exchange coun-
tries. I am told and a complaint has
been made to the Import and Export
Policy Committee presided over by
Mr. Ramaswamy Mudaliar, by the
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Chambers of Commerce, that some of
the countries, on the rupee-exchange
basis have been importing goods from
India and are re-exporting at more
favourable prices to the sterling and
dollar-exchange countries and thus
making a profit in foreign exchange
transactions on that account. I would
like to ask whether the Minister has
made any enquiries into the allegations
that have been made—or through the
State Trading Corporation—about those
countiries which have imported goods
on the rupee-exchange basis. I am
told that in respect of jute, in respect
of tea and coffee, some of the coun-
iries have imported gcods from India
and re-sold them at better prices, at
prices lower than the prices at which
India offered them, and made a profit
in foreign exchange transactions. We
do not know how we are going to.
liquidate our liabilities in regard to the
rupee-exchange counirieg because we
have been buying goods from them
in substantial quantities year after
year. The account has been growing
every year. I do not know whether
the Minister has exploreq the possi-
bilities of entering into an arrangement
with some of the countries operating
on the rupee-exchange account where-
by those countries would permit India
to export goods to other countries
which require aid from them. I
would like to give an example of
what I have in mind. If East Germany
wants to help Tanganyika, t might
well ask India; “We want you on the
rupee-exchange basis to export goods
to Tanganyika ourselves because we
do not want it to be sent to East
Germany and re-exported to that
country”. I do not know whether any
efforts have been made to enter into
negotiations with the East European
countries for trading on these terms.
If that is possible, you might be in a
position to explore new African
markets also.

There has been a complaint that in
regard vo we role of the State Trad-
ing Corporation, details are not avail-
able in respect of breakdown of im-
ported articles. Among the actual
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users, the ST.C. accounts for 5 per
cent. of the total licences which have
been issued by the Government. It
is a very substantial percentage. We
would Iike to have more figures about
the manner in which the S.T.C. is
carrying out its import programmes.
Further I would like {0 ask the Min-
ister whether in regard to the actual
users’ licence, the production that was
expected has come up to the estimates,
It must have been on some basis.
These articles must have beep import-
ed on some basis and the Government
must have framed their own estimate
of what the production is going to be.
In other words, we should know
whether the articles which have been
imported have been put to proper
use. This matter regarding the State
Trading Corporation requires careful
investigation.
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I would like to make one suggestion
to the Minister and that is that in
respect of the State Trading Corpora-
tion a new angle may now be attempt-
ed, namely, the State Trading Cor-
poration may cenfine itself largely to
those countries where State-trading is
practised, in other words, the State
Trading Corporation shouid confine its
activities largely to totalitarian and
dictatorial countries. I believe there
ig a very adverse climate of opinion
agamst State-trading in the Western
countries, particularly in the United
States of America and in view of the
emergency it would not be worth
while for us to run into a wall of pre-
judice by insisting on a doctrinaire
basiy that State-trading should con-
tinue in all articles.

Madam there have been complaints
also that our textile products are
meeting with very severe competitior
outside. In this connection I shoul
like to mention that the Third Fiwe
Year Plan estimated that 25,000 loom:
would be set up in the textile indu--
try and we do not know what steps
the Government have taken to moder-
nise the textile industry and to intro-
duce mechanical devices for stepping
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up production, I know there is a lot
of opposition on the part of labour to
the introduction of mechanised looms;
but if we ale (o survive and 1if our
export trade is to be maintained, the
textile industry has got to be moder-
nised. I do not know whether the
Ministry has taken steps to modernise
the textile industry, in view of the
emergency and in view of the very
bleak prospects of export promotion
in the next four years of the Third
Five Year Plan.

Madam, the House has had an
opportunity of discussing some time
back the Report of the Ramaswamy
Mudaliar Committee on the import
and export policy, and at that time
my good friend, Shri Manubhai Shah,
said that the Government had accept-
ed many of the recommendations of
that Committee. One of the recom-
mendations of that Committee was
with regard to income-tax remission.
I would like to ask the hon. Minister
whether the Government has bestow-
eq its attention on the suggestions
made by the Ramaswamy Mudaliar
Committee in respect of income-tax
remission. I do not want that the
profits of the private enterprise man
should go up by leaps and bounds;
sut in these days we do operate under
the stimulus of the profit motive and
w 1 the Government in respect of

13 of the State undertakings wants
:n make profit out of production. It
3 recessary that this incentive should
2 continued to be supplied and if
‘he export trade is to develop pro-
perly, we should consider seriously
riving effect to the recommendations
f the Ramaswamy Mudaliar Com-
nittee in respect of income-tax remis-
ion,

Further the Ramaswamy Mudaliar
‘ommittee hag recommended that
here should be a refund of sales-tax.
‘here have been many meetings of
ae State Chief Ministers held in New
delhi but I have not seen anywhere
ny report in the Press that the ques-
ion of the refung of sales-tax has

[RAJYA SABHA ]
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been taken up with the State Govern-
ments. I would like to ask the hon.
Minister whether any approach has
been made to the State Governments
that the States should agree to a re-
fund of sales-tax on articles exported
from India. If that has not been done
I would like further to ask if the
Governme.:. is prepared to issue a
directive under the Defence of India
Ruleg to ask them to make a remis-
sion. The Defence of India Rules are
not going to continue for all time on
the Statute Book. The emergency has
got to be lifted at some stage or the
other and this is the time for Mr.
Manubhai Shah to iell the State Gov-
ernments that he would issue an order
under the Defence of India Rules for
a remission to be given on sales-tax
on products exported from India,
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The Ramaswamy Mudaliar Com-
mittee recommended that there shoulg
be a 25 per cent rebate on railway
freight in respect of articles exported.
The hon, Minister himself stated else-
where that there has been some con-
cession on freight. But these freight
concessions have not been of a subs-
tantial character. It is possible now,
in view of the emergency created by
the fall in our export earnings, for
our GGovernment to agk the Railway
Board to grant a freight concession of
the order of 25 psr cenl. as recoms
mended by the Ramaswamy Mudaliar
Committee. It is nct that the Rama-
swamy Mudaliar Commitiee made an
imaginative proposal. The Committee
consisteq of many businessmen, men
who have had a gooq deal of experi-
ence of both internal trade and of
international trade, and it is possible,
therefore, that they took all factors
into consideration before making that
recommendation to the Government.

Madam, there is one other factor
about export trade to which I must
refer. I am largely referring to the
export policy because that seemg to
be more important at the present time
than any other. The public at large
have, by and large, accepted the cuts
in the imports which have been re-
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cently made by the Ministry. But in
respect of the export trade the Direc-
tor-General of Tourism, I believe, has
made a representation to the Govern-
ment that the mainienance of the
prohibition policy in various States
has acteg as a clog in the way of the
expansion of the export trade in our
country, in the sense that manufac-
turers traders and people who want
to sell and buy things, do not wish to
come to India because of the prohibi-
tion rules which are in force in some
of the States. The hon. Minister may
say that the picture has beep highly
overdrawn; but those who have gone
through the position of the tourist
trade in Indiag will testify that the
prohibition policy has had something
to do to retard the tourist traffic. I
would like to make a suggestion. If
we think in terms of international
trade, we must also enable foreign
businessmen to come to India and it
may be possible for the Minister of
Internationa] Trade, in the name of
the emergency, and in the name of
expanding our exports, to ask the
State Governments to allow those with
foreign passports to obtain their drinks
without any king of permit. The pass-
port is there and it is a permit by
itself. If a person comes to India with
a passport for purposes of trade he
can show that passport at the bar and
he will be entitled to take the drink
that he wants, If it is possible for
Government to consider that matter,
it would help to overcome one of the
difficulties which the Government has
been experiencing in the way of tra-
ders coming from abroad to assess the
possibilities of trade with India.
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There is one other matter which I
would like to raise and it has already
been raised by the Ramaswamy
Mudaliar Committee anq others name.
ly, bonus entitlement scheme of the
kind in force in Pakistan. I believe
an exporter in Pakistan is allowed to
retain 20 to 40 per cent, of the foreign
exchange earned by him for the
purpose of ordering any goods that
he likes. There has been some sort
of scheme of restriction at work here.

[ RAJYA SABHA]
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If the recommendation made by the
Ramaswamy Mudaliar Committee that
the same kind of scheme should be in
force here is accepted, then there
should be no difficulty in accepting
the percentage fixeq by Pakistan as
the percentage that should obtain in
India.

Madam, I would like to ask the hon.
Minister whether any attention has
been given by his Ministry to the
setting up of a commercial cadre for
our diplomatic services. It has been
stated that the Commercial Coun-
sellors who are working are, more or
less, regardeq as commercial officers
and are not really regarded as mems-
bers of the diplomatic corps. They
operate under the control of the Com-
merce Ministry. It is possible for
Government to think in terms of
creating a special commercial cadre
which will have the same status and
the same emoluments and the same
opportunities of promotion as the
regular diplomatic cadre and which
will take up the work of export pro-
motion as well as of import policy.
The Ramaswamy Mudaliar Committee
mentioned in particular, that the
Manual of Instructions which are
issued to the Commercial Counsellors
are so detailed and so voluminous
that very few read them and vgry
few people have the opportur{lty
of understanding what each section
of the Manual of Instructions connotes.
1 would, therefore, suggest that the
Government might also consider ﬁhe
creation of such a cadre which 1s
necessary for the stimulation of export

trade.

Now, Madam, 1 would only tak.e a
few minutes with regard to a subject
in whidh I am interested, namely,
import of newsprint into India. The
hon. Minister for International Trade
has not imposed so far any curbs
on newsprint import, 1 have before
me statistics of newsprint imports for
the last ten years from 1952 onwards.
In 1952-53, we imported 54,000 tons
and in 1960-61, we imported 72,000
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tons. We have improved the position
from the point of view of the news-
papers only by 18,000 tons. Now, the
newspapers ‘have been asking that they
should be allowed to import 90,000
tons of newsprint. A Minister in
Pakistan said the other day that Pak-
istan was prepared to meet the entire
newsprint requirements of India. I
understand that the Pakistan Gov-
ernment wants payment to be made
half in sterling and half in rupees. If
sterling couid be spared for this pur-
pose, this would enable us to save a
good deal in our freight charges for
newsprint imports from Pakistan be-
cause Pakistan happens to be our
neighbour. Secondly, the Govern-
ment shoulqg take into account the
fact that over the years there has
been steady increase in the newspaper
reading public in India. On account
of the war, the interest in newspapers
has become almost phenomenal and
every newspaper, big and small, has
registereq a rise in its circulation
figures. It is possible, therefore, for
the Minister to think in terms of in-
creasing, as far as the newspapers are
concerned, the present imports from
72,000 tons to 90,000 tons.
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Sart K. SANTHANAM (Madras):
Does Pakistan produce newsprint?

SHrRI A, D, MANI: Pakistan claims
this. The statement was made by a
Minister of Pakistan that they were
prepared to meet the entire require-
ments of India. Whatever it is, even
if Pakistan does not produce, at least
the Soviet Union and the rupee-pay-
ment countries are there. You may
also spend some sterling, foreign ex-
change, to get our supplies from Nor-
way. Now, if we see the readership
in India, it compares very poorly with
the readership in other countries of
the world. We are very much below,
at the bottom of the scale, and we
have got the biggest democracy in
the whole world operated in our
country. TUnless we see that this
democracy iz well informed, our
Parliamentary institutions themselves
may not have the normal course of
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development. I would make a very
urgent and very fervent appeal to the
Minister that in respect of newsprint
he may allow the newspaper industry
to import 90,000 tons of newsprint and
the Minister should not think in terms
of any cut in the consumption of news-
print by newspapers. Newspapers are
like guns. It is part of the war effort.
We carry the information of the Gov-
ernment’s activities and of fhe Gov-
ernment’s war preparedness to the
public and unless the newspapers are
kept going and they get substantial
quantity of newsprint to meet their
readership, it will not be possible for
us to step up the war effort in the
way in which Government wamnts us
to do.
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Sur1 K. SANTHANAM: Can we
impose a quota of exports for news-

papers?

SHrr A. D, MANI: No newspapers
are exported. Even the “Hindu
Weekly” and the “Statesman” have
got very poor circulation. T am talk-
ing about import guotas. Unless we
allow more newsprint to be imported,
it may not be possible to keep the
newspaper industry going in a manner
which will keep the public fully in-
formed about the developments in
respect of the so-called war situation.

The question was proposed.

Surt R, S. KHANDEKAR (Madhya
Pradedh): Madam Deputy Chairman,
on account of this emergency, we are
going to have huge imports in our
country. The country must be ready
to face any eventuality and for that
purpose, it is necessary that we build
up our industries, our defence and our
agriculture on very solid grounds. For
this purpose, imports are necessary.
Of course, it is not necessary to pay
for all the imports now but it is in-
evitable that sooner or later we will
have to pay for them and for that
purpose, we have to increase our ex-
ports. Recently, the exports have
not been going up at all. On the
contrary, they are dwindling day by
day. Our trade with our neighbours,
the Afro-Asian countries, is about one-
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third of the total foreign trade but
even this trade is also dwindling
slowly. The reason given for this
is the upsurge in these countries which
have got independence recently. They
are adopting a protective policy and
do not want to import foreign goods.
Countries whi¢h have won their in-
dependence naturally want to develop
their industries but we have our own
experience too. We also won indepen-
dence but we find that our imports
after we attained independence have
gone up. So, I do not know what is
the reason for the drop in the ex-
port trade with these countries. The
argument that this is due to .\ the pro-
tective policy does not seem to sound
good. This matter needs to be gone
into and Government should find out
the reason why exports into these
countries are going down.

Now, there is necessity to study the
political situation in some of our
neighbouring countries to find out
why our exports are being affected.
Everyone knows that our neighbours,
Pakistan and Nepal, have contracted
an agreement with regard to trade.
Now, these countries which have trade
agreement, may not take our goods
in which case our ports will be
affected and our export trade will also
go down. It is also possible that Pak-
istan might import our goods and pass
that on to Nepal and we will be affect-
ed thereby. So, we must try to have
direct relations with our neighbours
and see that our exports do not suffer
on account of these political consider-
ations. Therefore, we should have a
reorientation of our policies and of
our relations with our neighbours.

I would now like to say a word
about quality control. It is generally
complained that our goods are not
according to the standard. There are
many complaints from the foreign
traders from foreign businessmen,
that the goods that we supply do not
tally with the samples. Therefore,
there should be some machinery which
should examine all these goods before
they are exported. There was a report
in some papers recently—I de¢ not

\
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know 1f it is correct—that the Gov-
ernment is going to undertake legis~
lation very soon for quality control
I wish it is done sooner than contem-
plated by the Government. Those in-
dustries which produce sub-standard
gocds or those who  export goods
which are not according to the
samples, should be punished severely
and they should be brought to book.
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With regard to the import policy,
I would say that the policy of the
Government is not rational or is not

scientific. All of a sudden the Gov-
ernment slashes certain articles and
bans the import of certain things.

There are certain articles which are
very necessary or which, are the com-
ponent parts of certain  industries.
When such articles are banned there
is a tendency to manufacture these
articles in the country and naturally
the result is that our goods fall in
standard. So, while formulating the
import policy we must see that the
component parts which are absolutely
essential for the industries which are
going to export their goods outside are
allowed to be imported. We should

not slash those articles in a haphazard
manner.

Now, there wag a scheme called the
import substitution scheme but it was
dissolved. I do not know why it was
given up, why that scheme is not
being worked. There should be some
such scheme which should control and
guide the import policy of the coun-
try. ‘

There was a talk about export
houses. I do not know what happened
to that,! Export houses ought to have
been there and there should be some
liaison with such houses in foreign
countries. They can guide our trade
and industry so that we may be able
to earn more foreign exchange, so that
we may be able to meet the needs of
development and defend our country
in a more scientific manner, With these
words I commend the motion.

Smrt N. M. ANWAR (Madras):
Madam Deputy Chairman, I am glad
that we have got now in this House
a discussion on the Annual Adn
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tration Report of the Import and Ex-
port Trade Control Organisation.
Madam, I feel proud of one of the
achievements that we find in this Re-
port and that is that our export per-
formance has registered a very good
progress. Particularly in the eight
months that have gone by our exports
have increased to the tune of Rs. 15
crores, but, Madam, I must say that
this export performance has yet to
make commendable progress, We are
-of late finding certain difficulties and
impediments in the way of our ex-
ports and there are certain points
which I would like to bring to the
notice of the hon. Minister for Inter-
national Trade. I know that our coun-
try owes a lot to his dynamic energy
and to the wonderful abilities which
he has brought to bear in shaping fne
pattern of our international trade. But
there are certain export industries
which unfortunately have not received
the special attention that they deserve
at fhis hands.
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Speaking as I do, with a representa.
tive capacity for the tanning industry,
as the Honorary Secretary of the
South Indian Skin and Hide Merchants
Association I deem it my duty to say
that the industry of tanned skins and
hides which has stood by the Govern-
ment through generations by contri-
buting towards the earnings of our
foreign exchange to the tune of Rs. 25
crores every year, this goose that lays
the golden eggs, has unfortunately,
in recent years not been able to keep
up that performance and that is a
point which calls for attention. We
have to discover ways and means to
get over the difficulties, to redress
the grievances of that industry and to
augment the quantum of our exports.
Madam, that industry which is mostly
concentrated in the State of Madras
has been giving a very wonderful
performance but in recent years I am
afraid we are faced with a competi-
tion the world over; particularly as
80 many countries have come into
the arena of freedom, they also put
up their raw materials and their
semi-processed skins and hides in the
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world markets with the result that

our counfry today is not able to catch
up and compete against these new-
comers in the international field. I
am very happy, Madam, that the hon.
Minister, Mr. Manubhai Shah, when
he recently visited Madras city, gave
an assurance to the leading lights of
the tanning industry over there that
he was going to consider expeditious
measures to get over the gifficulties of
this industry. It is not only in the
interests of the industry itself—of
course that industry has also got to
be served well—but it is much more
in the interest of our country which
is struggling to earn foreign exchange
from every quarter possible that we
have got to give our paramount con-

sideration to the problems of this
industry.
Madam, we have been expanding

our international trade along certain
channels, particularly with the rupee
countries of the Cominform. That has
heen a gtep in the right direction. In
fact we should see that our interna-
tional trade does nct confine itself
anly to the traditional trade routes
which we have enjoyed under the
British regime in this country. We
should like to discover new markets.
We want to develop our poientialities
for marketing amongst some of the
countries of Africa, of Middle East,
of South East Asia. We know that
“here are so many difficulties and im-
padiments in our way in trying to ex-
pand our marketing potentialities in
these regions. But there is one point
which we have got to realise, a point
which I am sure might mot have
escaped the notice of the hon. Minis-
ter and that is this. Some of the coun-
tries of the Cominform have en-
tered this market on rupee basis and
probably because of the trade agree-
ments that are in force, they have
been able to take out of this country
some of our merchandise on a basis of
barter and they have offered this
merchandise at discount in the Euro-
pean market and have thus knocked
the bottom out of our trade in the
very markets where hitherto we were
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enjoying a certain virtual monopoly.
I must illustrate this point. We know
that recently Russia and some other
countries of Communist persuasion
have offered for reasons political to
clear a good part of our export com-
modities, of spices, of skins and hides
and tnese commodities were put up at
a discount in the European market.
And when we offered our merchandise
in the European market for months
and sometimes for pretty long periods,
we went without buyers because al-
ready there was a glut of these pro-
ducts of Indian origin there routed
through Russia, routed through
Czechoslovakia, routed through many
other Communist countries. I can
well imagine the difficulties and deli-
cacies of this problem. It is beyond
the purview of our Government which,
in thheir anxiety to get as much of
machinery ang also of many other
itemg which the Communist countries
have been offering for our nation-
building activities have got willy-nilly
to offer certain items of our merchan.
dise in return by virtue of the trade
treaties. We can very well appreciate
the anxiety of the Government to
promote this kind of two-way traffic
between the Communist countries and
our couniry. Certainly, I have no
quarrel with that, On the country,
I applaud and appreciate the manner
in which so many new countries have
been brought into this picture of com-
petition and fhat only adds to or gives
the necessary incentives or promptings
to some of our items of merchandise.
But that is only for an immediate re-
turn. As we go ahead and try, we
see that many of these items are not
consumed in the countrieg of Com-
munist persuasion. They are re-exe
ported from there to the United States
of America, to the United Kingdom
and to West Germany and, therefore,
when we offer our merchandise we
find that these items coming and rout-
ed through these Communist countries
are offered at such a terrible discount,
sometimes at ten, twenty or twenty-
five per cent. discount in order to cap-
ture the market and earn sterling or
dollar, which is of tremendous vslue
te these Communist countries for the
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purchase of the immediate and urgent
requirements of their economy. That,
in fact, is the situation which is very
intriguing. It should have ailready
occurred to the hon, Minister, Shri
Manubhai Shah. I would only wish
that with the accumulated treasure of
hig mature experience, particularly
in this matter of commerce and indus-
try, \he should devote his time and
energy to see how best we can try to
forestall such a confingency and see
that we have our hsld on some of the
traditional markets of the world, a
share for us, without let or hindrance
from these countries of Communist
persuasion. '
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Diwan CHAMAN LALL (Punjab):
I do not want to interrupt my hon.
friend but is it not a fact that our
trade with the U.S.A, increased by
Rs. 14 crores?

Surr N, M. ANWAR: The veteran
Member of this House should readily
appreciate that the increase would
have been much more if we did not
thave this kind of competition from
Russia and other Communist countries
which have lifted our merchandise
no doubt—and we are thankful to
them for that—but which have again
offered these very items of merchan-
dise against our items of Indian origin.

Dywan CHAMAN LALIL: Not to the
U.S.A,

Surt N, M. ANWAR: Even to the
U.S.A. they have sold, also to the
United Kingdom.

Tae MINISTER or INTERNATIO-
NAL TRADE ix taE MINISTRY orF
COMMERCE anp INDUSTRY (Surr
MANuUBHAYI SHAH): At the moment I
am interrupting because my friend has
been speaking on this thing for a long
time, 'As far as the Soviet Union is
concerned, with whom the bulk of our
trade is done, there has net been a
single naya paisa worth of re-export,
through
Press notes. We have announced this
from a number of platforms and in
the Board of Trade Press communique
we made this clear. We do not want
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trading relations with a very impor-
tant part of the world to be wrongly
misinterpreted. The Soviet Union has
not re-exported even one single naya
paisa worth of goods which they have
bought from this country. There have
been a few instances of other re-
exports and we are taking all steps to
see that such diversion is minimised.
Therefore, I would only request the
hon. Member to see that while making
that point which is legitimate, he
should not overemphasise it.
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Surr N. M. ANWAR: I am glad that
the hon. Minister has contradicted this
point, but our experience in our trade
and commerce is this. Mysterious are
the ways of these Communist coun-
tries. How they try to re-export, hea-
ven only knows, but they have done it.
All 1 wish to say is that the hon. Min-
ister should try to get over this pre-
judice which is now widespread in our
industry.

I am rather happy that recently
policies have been announced which
try to offer incentives for exports. Re-
ferences have been made to certain
countries such as Pakistan and Japan
where export promotion is being very
much encouraged by direct export in-
centives,
difficulties which our Government
must be facing in that regard, but one
thing which I would like to add in
this connection is this. Recently I
was in Kerala and I was very much
touched by the representations which
many of the leading lights of the
staple industry of Kerala, namely, the
copra industry, made to me when 1
wag over there in Calicut. That is the
only industry unfortunately in that tiny
State which happens to be the staple
industry of that State. I understand—
of course, T am subject to correction—
that the Government are now trying
fo see that the import of copra, which
is required because we are awfully
deficit in that particular commodity, is
not going to be allowed as before. On
the contrary, a certain policy is being
evolved which is going to link up the
import of copra with the export of
many items with which that copra
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industry is not immediately concerned.
I can well imagine that in a centre like
Bombay where you have got ‘'many
import and export houses intcrested in
multi-purpose projects, they can switch
over easily and iry to satisfy the
rules and regulations of export promo-
tion. But in regard to that tiny little
State of Kerala, where copra has
been a staple commodity, I would
appeal to the Government and parti-

cularly to the hon. Minister, Shri
Manubhai Shah, to devise ways and
means so that the industry is not

starved of its basic raw material of
green cocoanuts or copra coming now
from Ceylon or Singapore, s0 that the
industry is allowed to continue and
flourish and that other ways and
means are suggested to see that they
also come up to give their export per-

formance. Indeed, the captains of
that industry are only eager to see
that they contribute to the export

promotion, but they are at their wits’
ends. They are unable to realise or
visualise how best they can provide
that export of things with which they
are not concerned. They have to
export groundnut oil or cake. They
are not very much interested in it and
they are not familiar with the
techniques of that industry. And for
us to ask them to provide for the
export of groundnut in order that
they can be entitled for the import of
cocoanut or copra is asking for too
much from the captains of that indus-
try. Particularly this industry which
has come under the Development
Wing has been assured of a certain
import of the basic raw material.
There are very few industries there
which have come under the Develop-
ment Wing. It is not like Bombay
where it has made considerable pro-
gress. In Kerala this is a staple
industry and it has got only a few
factories which have come under the
Development Wing. 1 would, there-
fore, plead with the powers that be
to see that special consideration is
extended to this State to see that the
copra oil industry is not only preserv-
ed and promoted, but also ways and
means are devised for its progress in
that State.
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Surr BHUPESH GUPTA (West

Bengal): Madam Deputy Chairman,
this Report gives us an opportunity
to discuss some rather basic and
mmportant aspects of the export and
import trade. I am not here to dilate

on minor matters of administration
which I had better leave to be
dealt with on other occasions. As
far ag this Report is concerned, I

would like to make one or two pre-

liminary observations. Anyway it
[Tue Vice CHAIRMAN (Serr N, P.

Brargava) in the Chair.]

giveg us some interesting facts. But

my complaint against it firstly is that
it is not sufficiently critical of the
manner in which the whole thing is
being administered; it is not suffi-
ciently analytical My complaint
against this Report is that when we
-discuss problemg such as this we
fhave to view them in the centext of
world economy, specially when we
have some important developments,
such as the proposed entry of Britain
into the European Common Market,
and it goes without saying that this
matter, which has not yet been
settled and is being opposed in Eng-
fand by large sections of British
-public opinion, cannot but have
serious repercussions on our economy,
especially on our exports and imports,
on our foreign trade. I do not see suffi-
cient awareness in this Report of the
problems posed by the moves of the
Macmillan Government to enter the
fiuropean Common Market, and an
omission of this thing in a report of

this k.13 is rather distressing, and
on account of this omission this
Report, I should say, is incomplete.

It may not be today or tomorrow, but
in a matter of months we shall be up
against very serious odds in the matter
of our external trade when Britain
stucceeds in securing termg for enter-
ing the Buropean Common Market.
All along the line it is bound to have
an adverse effect on the present pat-
tern of India’s foreign trade, more
especially with regard to the items
that form our major exports to those
countrieg, to Britain and other coun-
#ries, and the things which we import

s "
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will also be correspondingly affected,
to our detriment, there is no doubt
about it. At least in the next Report
we would like to have an evaluation
of the situation and how the Govern-
ment proposed to meet it. I am not
suggesting that we should have a dis-
course on the European Common
Market, but that should be kept in
view.

When I heard the mover of this
motion, Mr. A. D. Mani, who unfor-
tunately is not present in the House,
Mr. Vice-Chairman, I felt I was listen
ing to the voice of free enterprise I
do not know if the Swatantra Party
has any provision in its constitution
for honorary membership. If that is
so, Mr. A. D. Mani, I must confess, is
admirably qualified to be admitted as
an honorary member of the Swatan-
tra Party, because his entire speech
was in the guise of an independent
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pronouncement, a virtual exposition
of the standpoint of the Swatantra
Party in matters of external trade.

Well, we have not only benami busi-
ness in our export and import trade; it
seemg that we have also benami busi-
ness ang trade in politics. That is
what we saw here. However, 1 would
like Gevermment to give no quarter
whatsoever to that kind of approach.

Here in this Report it has been
pointed out that compared to 1960-61
the export trade went up by Rs. 20
crores in 1961-62, Well, thig is a
small gain and Mr. Shah, being a big
man, would not be satisfied with
small achievements such as this. One
should have thought that the increase
would be of a much higher order,
but at the same time, if I were to study
the Report critically, I must point out
from the Report itself—one may note
it in the Report itself—that this
increase in our exports is due to the
higher unit value of the exports, not
because of any increase in the quan-
tum of exports; that is to say, we
have been operating more or less in
the same way in the quantity of
exports, and the additional gain that
has been made in monetary terms is
due mainly to the higher unit value
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of the exports That again is a very
unstable factor in the world economy
of today, because on that you cannot
build up much although we would
like to have the legitimate and right
price for our exports. In fact we are
being cheated by the Western count-
ries, and we know how the Western
economies, as far as this matter is
concerned, are operated to the detri-
ment of the underdeveloped count-
ries. There is a calculation that for
every dollar that we receive as foreign
assistance from the Western count-
ries, the wunderdeveloped countries
lose 23 dollarg on account of unequiva-
lent trade, on account of the fact that
what we send out do not fetch the
legitimate or right price, whereas for
what we import we pay higher prices
and the balance is always against us.
This is one aspect of the matter and
we must not rely upon that.
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Another point here to be pointed
out in the course of this discussion is
that in the same period, when we
registered an increase of Rs. 20 crores
in our exports, the imports decreased
by Rs. 83 crores. Therefore, you see
that whatever the gains we are achiev-
ing in this matter is by reducing the

imports. I am not opposed to the
reduction of imports when it comes
to the question of luxury articles
and so on, but certainly I do not

envisage a situation in the very near
future when you can be absolutely
gelf-sufficient with regard to machin-
ery and so on. Therefore, ag I said,
you have cut imports to the extent
of Rs. 83 crores, reduced them by that
amount—whereas your exports have
not gone up beyond that increase of
Rs. 20 crores. Well, that doeg not
show a very big gain Anyhow this
point I should like to make.

Then the Report shows a little
complacency as far as that particular
year, 1961-62, is concerned. Yet in
the same Report you find, when it
comes to deal with the first year of
the Third Five Year Plan, a note of
despondency; it says that our foreign
reserves, the sterling reserves and so

[ RAJYA SABHA]

Export Trade
Control Qrgansalion

on, have gone down and we are facing
a difficult situation and, what is more,
it is stated in this very Report itself
that in that year, in the first year of
the Third Plan period, not covered
by this Report—we are beyond the
Report now, the Report deals with the
last year of the Second Plan—our
export performance, that our export
target was short by Rs. 16 crores.
Therefore, instability is writ large in
this very Report itself, This is the
situation which you have to face, more
particularly when economic  align-
ments in the nature of the European
Common Market and the British entry
into it are taking place in the world
market with which we have got now
nearly 70 per cent. of our trade If
you take into account our trade with
England, it would come roughly to
25 per cent. of our total trade; maybe
a little less or a little more, but
roughly so. And if you take the
Commonwealth countries, which would
also be affected by Britain's entry into
the European Common Market, the
figure 1s much higher. Therefore, this
thing should be carefully studied.
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Now, with regard to trade and
business the policy question is impor-
tant. I do not blame the officials or
the department very much It depends
on what policy you shape. We have
been limping behind the needs of the
economy in this matter. We have
had a split mind as to what to do and
what not to do, how much of the
trade should go to the public sector
and how much of it should remain in
the private sector, and the State
Trading Corporation always remains,
even after so many years of experi-
ence and with all the emphasis on the
urgency with which it should func-
tion more and more, a controversial
issue here in this House. I should
have thought that the State Trading
Corporation should be welcomed by
all without raising any dissident
voice. On the contrary we should be
constantly demanding, from either
side of the House, its constant expan-
gion, its expansion in various direc-
fions with a view to making it a
dominant feature in aur external trade.
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Mr, Mani, being given to free en-
terprise, rather in a loose way,
wag suggesting in this House that
the State Trading Corporation may
restrict its activities to, what he
calls, a totalitarian country’s, in utter
ignorance of what is  happening
there, and I do not know what he
considers a totalitarian country to be
and which country he refers to. He
has been, Mr. Vice-Chairman, totali-
tarian in his ignorar[ce; there is no
doubt about it. He said, let it be
confined to this country and let the
other countries, where our trade flows
to the Western world, be not only left
in the hands of the private traders,
monopolist trading houses, but they
should be given more and more
opportunities. Well T do not think
even Mr. Rajagopalachari could have
spoken with greater emphasis on the
subject than the independent Mr. A,
D. Mani, supposed to be a democrat
by proxy in this House over this
matter. That is the position. I wish
Mr, Mani was here because I think
Mr, Mani has to be debunked because
he puts on an air of being progressive.
It is a dangerous thing and he supports
the Swatantra. Therefore, we do not
know where he stands and yet always
an impression is given that he stands
for all progressive causes whereas in
point of fact he ig wholly in the lap
of the Swatantra Party, nursed and
fed by them. He spells out the
Swatantra Party in independent ac-
cents. Therefore, I think, that should
be exposed. The trouble with our
trading policies is that the State
Trading Corporation is not being
expanded. Therefore, we want this to
go on increasing all the time, That
subject I cannot develop very much
because there is no time. I think I
am a defender of the State Trading
Corporation. I am a fellow defender
with hon. friends, many of them on
thig side as well as on that side of
the House. . L
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As far as the export trading is con-
cerned  the statement that ig made in
the Report is a sound statement.
About the general trend of our ex-
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ports, firstly, it is saiqd that it has to
be used as an instrument of indus-
trial development, secondly, as a
conserver of foreign exchange resour-
ces and, thirdly, as a vehicle of export
promotion. 1 entirely agree with this
formulation. But then, it is neces-
sary to review our trade pattern in
the light of precisely this formulation
and see how we are helping indus-
trialisation of the country  whether
we are doing enough to reorganise
our external trade with a view to
subserving the needs of the industry.
Secondly, we shoulq also see whether
we are earning enough foreign ex-
change. And_ thirdly, we should see
whether the emphasis is on export
promotion. Tt is a big subject which
I do not want to discusg here. But I
think the concrete policies should be
shaped accordingly. And that you
cannot do unless vou renrganise your
trade, diversify your trade and take
your external trade decisively in the
public sector, eliminating the mono-
polistic elements which are in the
control of it.
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Finally, I would like to say a word
or two about this business of over-
invoicing and under-invoicing that is
going on in our country,,specially in
my city of Calcutta. It is not being
tackled properly. Not that I say that
they are not doing it. But somehow
or the other it seems that these people
who run big business houses like the
Bajorias, they know how to pull wool
over the eyes of the Government all
the time, cheating all along th- line
and carry on with under-invoicing
and over-invoicing. I would like to
know what steps are being taken.
And you will be surprised to hear
that even though allegations are
pending against them, some of these
soncerns are being patronised by the
jssuance of fresh licences. Ang this
is something which we do not under-
stand. Jardine Henderson is another
concern which has been caught smug-
gling goods. Their ship: have been
causght smuggling goods worth Rs. 25-
| 30 lakhs. They have done all kinds
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of things. They are all on record.
It was also stated in the House by
way of answering questions. And
such concerns, because they are
British, are being patronised all the
time. Why the licences and advant-
ages that are offered to them are not
being cancelleg I cannot understand.
Therefore, Mr. Vice-Chairman, these
matters have to be seriously consider-
ed. I think we should give al] co-
operation to the Controller of Imports
and Exports and the departments that
are set up. What we need ijg to give
them a vigorous policy commensurate
with the needs of our economy, tak-
ing into account not only what is
needed here but what is happening
in the world at large. Secondly, we
should also tell them to vigorously
develop public sector trading by tak-
ing over more and more of our
external trade whether in the import
line or in the export line in order that
the State becomes a decisive factor,
and thirdly, by diversitying this trade
in all countries. There, of course,
export promotion demands good
standard of exports to be maintained.
I do not want to go into this.
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All these things are very important.
Mr. Manubhai Shah, a dear colleague
in this House, a friend—shall 1 say, a
philosopher Minister because he philo-
sophiseg on this subject quite well and
rightly sometimes—should evolve a
right type of policy. Experience has
proved that what we have is not ade-
dquate even to fulfil the standards and
the targets that we have ourselves
set, that the Government has itself set
in its report, in its Third Five Year
Plan. If that is so, this should be
done properly, Luxury imports should
be totally restricted. Still all kinds
of jewelleries and other things are
coming, T am tolg cosmetics also
come. Race-horses were also coming.
Well, these are matters of detail. I
think we can do without these luxury
imports. At the same time, as far as
technical goods are concerned. machi-
neries and so on, we should direct

our imports with a view to building |
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up a self-reliant independent economy
at a much faster rate. Let these have
the priority. eLet us be zealous in
regard to the import of such things at
favourable terms rather than dissi-
pate our external resources on bring-
ing all kinds ot things that we do not
need at present. And I hope they
will take some measures agalnst firms
like the Bajorias which are indulging
on a mass scale, shall we say, in
under-invoicing and over-inveicing to
cheat the country and the Govern-
ment,

Y faaergame warEEE SRfga
(Wew w3w) : B9 WATERS WEIRA,
gfedea faarad <@r ™1 § SEH0
2ga T 0qr wEr g fF gAr ame
G TF F5 THC HT NI F7AT @,
FE THTT FT ITATT FATAT T AT
& qE9E W gard mE-frata
Fr feafy wedhy 7Y gf aq "™
it w1 T g\ ST wiws e #oweg
fad 7 § sast 3@T 9T, A gwd
WAEFEIT & IAF) J@F 9%, qTHT
qaat § fF g% o 3y Fo Irfed ar
IR T A AGT A AT TR E 1 87
TFATG FAT F97 FT FEOAI G & &
2 2 AR 9 Fraffaa 78 &7 a7 )@
g

Al FraT F qroew § oaq fr
AR FAT FHT ATFAN FT TG &
gAT a1 Iq qNA ATA AT ot
f& g7 amm S3%o FUT ®IG F
fadelt wgT A= Ao & fao @
G | 9 FFT AISAT a4y A7 R gH
3gc0 FUT TIF & AT A4
Fa fa=lt 9@ 9@ #T FT AR
TIEET ¥ HIAT FTH FE9T q9 | feg
o § HHT qATHAT AT q9 ¥ A
faeelt 7ET #7 wrEwmEA]  fEaay
YT 9¢ T8 § FIHT HIAW AR I
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wdi &1 dgr wwr ® fF fa oo
¥ FFT gW A g & ag ;AL faega
wTeafe 7T A1 g faell 4a1 Y 0F
qGA TS0 AWELT FT ATRAT FIAT I8
Tl R | AL W AT gH 9 @A 8,
frafa & AR &7 qCF Q3 &, faadt
g WA FG q AT FEV &1 IAUT
&gt fr e § aaemy @ ) g
T (R&L-%} W jus FAOF TR
&t frafea &1 27 a1 FfFT gua €ER
U3 €77 &7 & Al fRar | g AR
¥ 509 1% FATEITHY FAT G )

WX A TR KT I@T I0F,
QEUTE 7 IS FT @7 AT &7 OAT
T 2 fF ZFE & A § gw ogafa
w4 97 T¢ & W7 uFaeE & Amae ¥
gadr yafa 7@ FT O @ E 1w 1AUR-
¥ ¥ 39T FAT §¢,03R WG TG FT
T fFar 97+ 5 g™ |1 I
18%9-%% ¥ EHA {03,583 W
T F1 AT a0 A o aw ¥
A TR ¥ ¥2,5¥ 0 1@ 7IF WY
3z g8 | 7 TR AnRE w1 3
& RO arEE W gAA LevI-uY
¥ Y3, 083 WE TIA FT THEYIE
fFam AT 7Y B LR {-%R aF A
%%, {88 G T FT gFEE fEAr
39 TR § F99 $3,23% A9 79T #7
gfays cwaE ey ow fF gee
QAW FE AT AGF g WAT §

=0 feama § w9 LAU3-NY #T W
AT ATH T § YT TR IQT TG
IAH AT FAT VEYE AT FGX FT
frate ¥ wf s s FET 79 97
T q (85853 & HiFS W 9
T ZHRT AT ITATT FTATTT 29,553
SRR O e
Wi #fys gara d99 WH 33 ZAR
qa7 # 7T Tgr | v feafq ¥ qg wwAT
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fr gard fagdl Awom § SAEt 8F
Fraifae #@ o7 T § O gArd
FAAT 7 91 Fod & ey S g
Frifan ww & € sfam g W
21ar & FqitE ar g feafa & sway
gA ¥ qar wear & fFgw few faam
Fyafs F79 aTR § | g 3w & B fam
F3-92 T ¥ qTa 8w SqIIR ¥ &
B qTT GATU TAT W £ gWIR o
Fafad g1 g1 a%ar, afeT  wreeg
g 48 § fF N ae-gr tmd SR
g7 3w, ag0F, &7 §We, 3ferE,
ferasw, S AT Arees, ofve,
HEET v, wE, 5E a3 A gET
TR I TYT § IFH g9 T2
ST AT ¥ oY vFETE FH IR § L
THT g AAT ATE 2T A @1 ] 4
a8 gFE ¥ g aOET i TE Y q¥
TS wwwe T A 5y FE
STANT 5 gWIX A AWATg, qga Wos!
&, afier qard Wi g7 &, weareA N @
Zrar §, 9T gR gl A9 frass
At 5127 § | RET 9@ gF T A9
% E < Ja £ a1 gay srar § & fem
facgw faard@ g 1 AT wg T @ %
T Y #1 gIRA9 0T &7
afes foqa gra § & 97T @y Ay
g ur rame #7 qadr 8, §E awd
d o@ At a9 TE g | @R g
W fr gt apnd g S 7w
W T? W W a'ﬁ ﬁfl
T8 A qNE wE, g g
gme T W gx I fawger S
g1 s, & g o aa @
g fr gw fag far & aofs a2 @)@
g | T & fena 3 s @ S
faid & Tor ¥R o s R, sfw-
efae s @7 18%0-3 § {3 WA
‘T AT AMAT AT W T 2LEL-ER
d ot AT ¥qT FT WA T 1 TR
awe § gt W § fo goer wivs
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mazrrar fa ary ) § fag 4 awz
¥ g1ar fwdfaw miga gond Orar
srar & 1 3T A1 WEFE ey S
arfgr |« w0 frar A owfgg o
AR AT g Ay AR 39 § 3fE
&

Tl ¥ gy § daa
IR 7 78 & f5 mmose wivg
AW § 9 AT T wEwmwAr T
T W Iwd 3fe gf & 9w v 2w
FF @ AT TG AR w1
@t | A T AT wAT S
W AT {R%e-80 § uie AW
N w1 GeqHliAT AR gsmo4r
AT §F Q€S F 9§30 wE
F WA FET, TET AT AT ¥ Oof
wfas | AT WMET FT IW AT
f5 & W WK = vegAifEs aq
9850-8 § WIAT 9§ FT FMA 0L
arg WX A7 | L AT IT 9T 89
QeR¢-SR H T s@mr T g oA
Iq FT HET WL,3%0 FrE I § |
ag arq wu § Ag wwdr § 5 svAar
g ffg T 8@ W@t |
7q fra § 33 39w & o e
Fr ga) sy & B Twew oy fer
HIT AW F AT TAR G TN ) G
&< § | FT AT AAT G T A}
foe S F7 8§ U qAT AT
T T T arEr @ 1 S gafar
Ay N e T AT s v (el
¥ i g7 w8 P 4 o
2 37 #r afs cfemamy a4 fea
s, o IV 93T R STIEwA fhe
g

Wy & At F g R A
AR GTRAAY aga g % a9 7 &g«
wardl § o fasremr woor w3 foar
% TR GATT FFE WK 99§ ) 6T
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R8%0-8¢ H (03T wr@ T AT
e fear war | @ 1289-%] #
¥,R3% @ X FT IFOE fmgr wn oo
T ST TF WIFAT FT GIH &, AT
qgme NeoE @ qE

WAl FT T g AT g AaT
¥ wegdfaw & waw ¥ T,
a5y gay fAeF g F AR HE ) 000
I farF B3 ®R FHEy & 8%e0-
%8 ¥ damr wr w IF FT F4A
4t o AT ETA | 9,000 T HT P88
£ & #Aomr a1 39 A wraw 6
8 AT T | HIAS 59 TE & T2lT
Tt § =% e ¥ W wQ@ A
TR

@ a@ § wgr oaw ffw e
gae &, 9 F faafa & fau o e
AT arE At | AFET w7 18ko-
t¢ # gee fafemr fedtare =TT A7
frats gom 1T &7 (8- F§ 7@
I F7 Rot {(Aldga fewmm g1 a8
SET a% 994 FT HATH §, 93 9¢ TS
A Saf IF  Iaw T w1 HaT g
T 8%e-%Y W I F} FAT g
g8 @ Rk W@ T AT M
08%¢-%] ¥ a9T 9% 99 & arg Y
fed amr §3,3%0 @ & {Fg
Zar ¥ wafd 1w &, ag (v amw
g

AT AT F A GAT § 1 WA
7Y 28%0-§¢ ¥ 35 falwwd feam
gFqE far Wi 9w & dee
dr g00% W W W T RL&L-
£ ¥ Y 3= fafega fesgrr grane
foar Ty AR 99 F1 FaT 92 FG
LEA 1 R I G R A PEL
TR F IVA G

g7 gg ardl & fora gurdy avar
AT NE g% 2T W FAvar AR gH qE
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AT F@ ¥ & gmR sEmaed
g3, TUIT TR S, AT TFA-
T g, afsr o N frae F
st fmrd €7 g% & 99 ¥ qaT gar A
g fo oo &t mati ) v ¥ oax
F TS E, 99 B T F F g7 q%
T A ar E 1w =W g
F 07 gAT g, fow ®7 gw Aww gy
qU TR E | FE A QAT afvw fewr
g el o 3 avg § 93 a3 @
TR AR IT WY AE T g g9 eqrT
TE &N JF aF g F TG A 7 faw
w3, TAN AF AFT & | q7 gAR A
W aga 4% 93 W § W gy
A g7 QI 94T FIH T@H @A
g 1 dfwT & s w7 fF g9 g am
F g9 A g AERAFT 99F % 77
Y g A A STEATARHGA & MY
AT E, T FT FG AR TlEWT
WEEeE T AT A I3 A R
fearer MFTT §, 3T B WIT HAF
¥ ufas fowfaq 7 3 grasysar
¢\ erzatalEdTT a7 AT sy §
ga =i 7av ZfemEw mmgeww &y A
8= g 1 ‘
g0 ArEREEdr 48 § fF ogw o
o6 F IH T A0S §, 9w o
AHET 40 gH G FLAT gR(T | AL
oar 7 g1 fF "Tee BT @ w4 29
W WX IAFT AT IS qrfwer |
F9ST gATC ul W< a1 & W} F93
w7 U TIfEEE &1 agdr Gy
Tg wwE ¥ A a0 q TE

TG T @RI ET 747 797 feaye

& g% 99 qF 3F €SI T g A9 qF

fay @7 AET & wwaT § 1w

ZqFT TS F F A% AR 919 wE

fraty FEATESAT Ag0 & | 91 WTE

2% Uyt 43-43 FOET F A R I
) \
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FZ FLAITE | 9Y GART FTH F9
T TE 8 1 39 faa gH faue
¥ FIA F I€CE § |

o Afalora s frata w<F e
g 9T o1 foradt wforeat & It
feeT ¥ fraw F8= w0 999 &,
gaFT gfq faaeor g & 9 99
A ¥ 3 four 9 9w w® AR
qT4F FFTT ST T AAAFAT AL &
o fadwd 7 #7 A7 TH, ITH!FH FA
&1 53719 fHar 9 | aoE ey %)Y
T9 qdT aftaey § fF o aF awa T
9%, FE FEG AW TG AEHAT TR
T &7 a6 FT d1 SOTRT H=g(
g o ,

T avg ¥ sy f& ot amde
geedl T F3r, fawd A @ad (A
¥ favgt 3@ F fawra & fad o
WHAT TG §, ITHRT {I7F I F AT
Tifgd o SIF TR & faw gH
qTEHG Al AT WET

FGER I A i i G
arxdT @ 9 § AT A T omt
78 & % (s o qrEa q g ag 959
3o 9%HZ ;faF 93 99T fawy X
FEAT & | U FAT AT BT § AR
Tel q¢ 9 < & F gW AR ArgHq
TS F AT &, 1 ITHY 30 THE AfAF
q7 g# frdl #1 39 999 €109 fRaq
g AT | F ug T A-AT F
arE FAA & 6 Far o orrard
Frforsty feudd= =g € at fFa amw
&1 Tl & T aog & Q& sAFAT 6~
food #%7 a0 TR TIUI 9% AERE
grg &% dd § AR fET saer faEw
F7 3 & A7 15-P3. % faleada o 71
AT AT 57 & | W gH OAIHA
I FT AT A, AR 98 ARA T
JAAA AAT & 9 QT AL § | AT
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SUFT G qF W TATH  AGT F47 a4
AIAT Wt Y et @ 78 FT TG
HET |
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AT qrfgdl § oewdd Ew
FT TFE TT F7H F 478, 3 A AT
qT Y e FT 93 fF g S w7
THAT BW HIATH F3, foran Fegdaa
Fd wraar WRtar &3 gw fpv SaadiE
BT gF | THF 1% gAR L T ST
THT 537T & fAed SeTra 9% aFar g
IT BHR 43T A1 OFT Ao fegvga 2
ATt 1AW FCH AT 1S9 98
wHAT 8, 9FF AU HrATwE FegAl &
aaE F fad wafy & o gAY
T & A1 AT AR T 1T & I AT
afg T A W@ F Fofrw F o9,
W SATRT ASGr NI | FAS AT A
e, MU F7 I & HWC 7T F7AT-

T AW Y FA AG =TT )

A TF AT A oAF mAA g
8, AAT IeEmene wEtew, ag qg ¥
fer &aTdt 24 TAdTE 97 ft $g goflaimay
w1 HT g & fy g9 A @Y arar &
qg =g ITRq & fr w8 gavT Tefen-
foee AT qaw A A FEFEN ¥
gl gAY TT 7 AR qAA FT
feam sty & fF g mEr s w9
gl afed, S 9dw =wear =Rl
9q 9 aga a=¢ SfFaew g ey ¥
AT TE §gT F% IqEw
fo T &Fq & 1 A1 30 ;R F G F
FEAT FEN fF oSy gt g4
EERCIE IR 5= LTI d A WM =g
FTEAIL 48T ¥ 499 7w T Y
FafaT F30 wE qF A g
Surt MANUBHAI SHAH Sir, I am
glad to have this opportunity when this
subject has come up for discussion

When the hon the mover gave notice
~“ this motion, I had hopeq that hon

| RAJYA SABHA }
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Members might perhaps throw light
specifically on the working of this

Organisation, because only a few
weeks back before the House adjourn-
ed, we had two occasions 1n this
House to discuss generally the import-
export apparatus and the working of
the State Trading Corporation on
which most of the hon Members spoke
and these subjects had been very
thoroughly debated upon Therefore,
I was looking particularly to this
opportunity when this very elaborate
Report, full of statistics, had been laid
before the House, that this will receive
the attention of hon Members and
their criticisms, suggestions and ideas
thereon

Sir, 1t may be remembered that this
particular Organisation receives and
handles more than two million appli-
cations and enquiries every year.
Imagine an organisation which deals
with as many as two million corres-
pondences per 'year, of which half a
million nearly, are for licences It
handles such an enormous task and
one of a delicate nature 1n which so
much of foreign exchange and rupee
currency are involved When you see
that and alsp the back-log that is left
of unattended applications or pending
applications as one may call themr
only a few thousands, you can see
the great work performed by the civil
servants and the staff of the Chief
Controller of Imports and Exports in
this country In his juxta-position, the
hon Member, Shri1 Krishna Chandra
and the few other hon Members who
mentioned that sometimes there are
some delays and some of the essen-~
tiality certificates are not being fully
honoured, should see the subject and
1f this 1s weighed 1n the balance, they
will appreciate the amount of positive
work being discharged by this Organi-
sation 1n comparison to the rather few
cases which are either turned down
or rejected or restricted Even in the
case of the small-scale units, which T
had occasion to mention, the task is
enormous because while the scheduleg
industries run to about 25,000 the
small-scale units run to more th~y *
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lakhs, of which 60,000 to 70,000 receive
their import licences from this Orga-
nisation, I just wanted to bring this
fact before the House so that the
modus operandi and the quantum of
work involved may be properly
judged. The amount of the work or
the money value of the thing runs
to Rs. 1,800 to 2,000 crores per year,
Rs. 1,100 crores in imports and about
Rs. 650 crores to Rs. 700 crores in
exports. Thig shows again not only
the magnitude of it but also the
economic value of the work which
this organisation performs in the
reconstruction of this country.
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Then, Sir coming to the broad
features of the import-export policy,
I am glad to say that there has been
a general appreciation in this House
of the policy, in a broad manner, I

will come to the few points which
Shri Chordia highlighted.  Before
doing that, T may say that on the

whole the continuous building up of
the import or the increase of the
imports over the decade which many
hon. Members pointed out, is but a
sign of the progressive economic
development and industrialisation of
this country. 1 would request every
hon. Member, whosoever is interested
in the import policy, to check up how
every rupee or sterling or dollar of
foreign exchange has been useq to
the maximum advantage in national
investment and reconstruction. That
is why out of the total import bill
more than 62 per cent. or 63 per cent.
of this large amount of Rs. 1,100 crores
ig used only for industriay goods.
Capital goods come next to it. After
all it is through capital goods that the
industrial goods are used by the
manufacturing processes and these
have also registered a sizegble in-
crease. Consumer goods which used
to be the bane earlier of the import
policy, where some 80 per cent, or 85
per cent. of the national exchequer’s
foreign exchange conserved ov collect-
ed during the war yearg in terms of
sterling balances had been spent in
consumer goods they are now converg-
ing to less than 8 per cent. of the
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national exchequer. This shows that
a continuous probe, examination and
scrutiny is taking place at all levels
to reduce the quantum of inescapable
consumer goods Ilike some food-
grains, for general sustenance, a
little bit of kerosene which our
villages need in the absence of electri-
fication. Even out of this 8 per cent. of
foreign exchange used for consumer
goods more than 4.5 per cent, or Rs. 30
crores is for importing kerosene and it
is only the balance of R4. 18 crores o1
Rs 19 crores that are spent on miscel-
laneous items like fish for Bengal and’
so on. About Rs. 4.5 croreg are spent
for fish because fish production i
Bengal is not commensurate with the
local needs. All the local production
goes into daily consumption, and over
and above that we have to import fish
worth about Rs. 4.5 crores for people
of the eastern regions from Pakistan
and other regions. I have given this
analysis because many people cursorily
look at these figures and are mightily
afraid at the rise in the import bill and
they are rather casual in their referen-
ce to what js termed the waste of
foreign exchange and they do not
penetrate and analyse on what types
of products the bulk of the foreign
exchange is used, and they sometimes
mislead public opinion. I can assure
the House and the public that 3 very
very close scrutiny is maintained,
sometimes annoying to the importer or
the actual user or the person who
needs the things. We have to under-
take this scrutiny to see that we use
the foreign exchange to the maximum-
advantage.
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Then again, in the matter of remov—
ing the indigenous content or the
foreign exchange content of the im-
port bill, some Members mentioned
that there should be a register prepar-
ed and once the register is published it
would not be difficult for the people
not to apply because they would know
what are included in the indigenous
lists. I can assure $Shri Xrishna
Chandra and the other hon. Members
who mentained this that in that case
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I will have to publish a book of some
2,000 pages. The import content de-
pends upon the indigenous productiong
and these are diversified and they are
increasing every day. The list would
run to thousands and thousands. There
are more than 20,000 categories of
them industrial parts, components,
basic raw materials, producer goods,
machineries, engineering goods, chemi-
cals and a host of other things. So
wide and varied is modern technology
that the production today is larger than
that of yesterday, it will be larger to-~
morrow as compared to today, it would
‘be more next year as compared to this
year and this year it is more as com-
pared to last year, Therefore, it ig im-
possible to have an inventory prepared
of them, and also of the names and ad-
dresses of the thousands and thousands
of the entrepreneurs, and they have to
€ay what each is producing. The im-
porter must read all this voluminous
literature before he can apply so that
he may be correct and then it is said
there will be no delay. Really it is
putting it in a vicious circle which
will make for enormous delay and at
enormous cost without any benefit to
anybody.
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Sur1 AKBAR ALI KHAN (Andhra
Pradesh): But there is some incorrect
information,

Surt MANUBHAI SHAH: Well,
-out of thousands of cases there may be
8 few., Somebody says that he does
not get a particular type of screw
which he needs, or may be a wire of
a particular dimension or a chemical of
a particular specification, and he is
told, “No.” He then goes to the right
man, but sometimes he goes to the
wrong man and then comes forward
saying that he does not get the goods.
Very few cases are there where the
entrepreneur may find his application
rejected because of the indigenous
content, and the matter does not come
out to be true. That is my personal
knowledge and the large number of
applications handled is itself a positive
proof.

[RAJYA SABHA]
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Surt KRISHNA CHANDRA: But
the Mudaliar Committee have given
several instances where applications
are rejected opn this plea that these
things are indigenously available,
while they are not.
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Surt MANUBHAI SHAH: That is
exictly what I am explaining, When
you think of the thousands of import
licences issued to the wvarious users,
all within these six weeks, with all
these procedures, you can see the
quantum of delay or rejection is just
of a fractional or peripheral nature
as compared to the large amount of
disposals that are taking place direct-
ly. We have to be careful in protect-
ing the indigenous producer by say-
ing that such and such a thing is
available here, It might be that in
some cases some incorrect information
was conveyed. By and large, the pro-
cedure over the last ten years has
worked so well that we have been
able t0 maintain in a dynamic manner
a balanced protection to the indigenous
producer. If you just go on import-
ing, then the industries could not come
up in production at all. So, the mar-
gin, what you call the fractional mar-
gin, between certain rejections on
wrong grounds and 99 per cent. pas-
sing on correct grounds is a balance
which has got to be administered ‘n
an organisation like this and I would,
therefore, appeal that now it is bet-
ter to apply even more careful and
intensive and positive procedure than
having generalisation in procedures.
No such complex thing can work in a
manner by having a register of the
productions, of the goods of the
specifications and yet the particular
goods that an entrepreneur wants
cannot always be found from such a
massive book. This is how over the
last so many years the import policy
has been rationalised and we have
had import substitution to which, I
think, my hon. friend, Shri Mani, re-
ferred. The entire industrial policy
of this country in the First Plan, in
the Second Plan and in the two
yearg of the Third Plan is based on
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the theory of import substitution and
diversification. That 1is, we try to
produce whatever is not produced and
make the production more and more
indigenous to the extent that within
three years practically most of the
goods, hundred per cent. of them, are
produced in the country and yet some
goods remain to be imported either
for components or for capital goods.
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Now, I come to the question of ex-
ports which is more vital than im-
ports. It is true that exports have stag-
nated over a number of years. This
is ‘also shown in the charts in the
books, It ig of the order of Rs, 630
crores or Rs. 640 crores. Over the
last ten years there has been stagna-
tion. It is only because of this that
concern is felt in this House. We
went into this matter more intensively
and it is because of that that this
Department of International Trade was
created, It is not a question of magic
that all the ills of the decades, the
diseases, the maladies and the im-
balances can be cured at once, It is
an inheritance of the last fifty years.
All this stagnation is due to that and
now productivity is coming up, qua-
lity consciousness is being raised and
market research is being accomplish-
ed. Now, international trade is not
a matter of magic that within six or
eight months of the creation of a
separate Department we can break
this stagnation of the several decades,
break down sll the barriers, (Inter-
ruption). Now, I am talking of the
stagnation, This stagnation has got
to be broken. In the eight months
there has been some rise. I am not
taking credit for this but there has
been some rise, of the order of Rs. 20
to Rs. 21 crores. A clear direction has
been laid down as to where and how
exports should be increased, what are
the items on which attention should
be paid. in which manner we can have
exports of iron ore or manganese ore
“wccozd. It i a question of laying
down the correct norms and the cor-
‘rect method of approach te the pro-
blem of export. That is what we have
been doing here in the last six months
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and I am glad to say that on most of
the commeodities the results are not
unsatisfactory though they may not
be completely satisfactory.

Take, for instance, tea, to which my
friend, Mr, Chordia, referred. He said
that we were trying to run away
with diversification without paying
due attention to traditional markets
and goods. It is entirely incorrect,
if I may say so, because we are pay-
ing the maximum  attention to the
traditional goods but let not anybody
get lost in the beliet that the tradi-
tional items alone will offer a solutipn
to this country’s far-reaching pro-
blems, It is only one sector and ten
has created history in the record of
exports in this country. Even in spite
of the fact that production was bad
due to floods and monsoon, it w.s
down by 23 million pounds out of the
total production of 750 million pounds
tea exports have registered g maxi-
mum rise, a modest increase in value
of about one crore of rupees. In
spite of production going down, tea
exports have registered an increase
of about one crore of rupees.

Take again jute. Jute production
was almost twenty per cent. larger
this year than even last year. The
crop was good and that is not because
of any human agency. Jute produc-
tion wag so good that the sealing
which had been more or less a per-
manent one over the last fifteen
years has been removed. There was
a sealing of 124 per cent, 15 per cent.
and so on the looms, This was un-
sealed completely this year and the
mills are working entirely to full
capacity and the jute export figures
have recorded an increase and this
single item has contributed to the
extent of about Rs. 12 crores.

Surr A. D. MANI: I want to know
whether we have improved our posi-
tion in the UK. and the U.S.A. mar-
kets in respect of jute.

Surr MANUBHAT SHAH: In the
UXK. and the U.S.A, markets just has
registered g considerable increase.
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I will now on to other produces
like iron ore. We know the definite
directions, As I said the other day,
in a previous Session, we are prepar-~
ing master plans. These are not pa-
per plans, as some Members have
said, They are basically fundamen-
tal, plans requiring time and patience
and the correct direction of policy to
lay down roads and hospitals in Bhilai,
to increase the Kiruburi and Baila-
dilia production, to increase the capa-
city of the Barahdil plant to handle
ten millions, to increase the capacivy
of the Vizag Port by mechanisation
to handle six million tons. These
are the various methods by which the
export trade of iron ore can be raised
from the present about five million
tons to, as I said, outside Goa, to 25
million tons outside Goa. Goa itself
can give eleven million tons. This is
something of a positive achievement
when we try to secure proper steps,
laying down programmes, long drawn
programmes which mean increased
railway capacity, increased port capa-
city, construction of highways and
roads so that over long distances the
ore can be taken and discharged in
the ports and earn foreign exchange.
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Reference wag also made to man-
ganese ore. It is true that in this
particular sector of manganese ore
we are getting completely pressed
down over the last five years. There
has been a world decline in the price
of this produce and what was some-
what profitable two or three years
ago has today, in the course of these
three years, lessened in value. The
world prices have fallen from § 24 a
ton to $ 19 a ton. The Gobo mines in
the Congo, the Brazilian mines and
the Soviet mines have come up terri-
fically in exports and they are nearer
to the continents consuming manganese
for steel, They are competing with
us and with the rest of the world and
yet, it is only through the interven-
tion of the State Trading Corporation
that we are able to get some price.
My hon, friend, Mr. Mani, must have
been given some information by some
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private mine-owner, He said that

the intervention of the State Trading
Corporation was causing trouble but
I want one single mine-owner of this
country to be brought to me by any
hon. Member of this House or else-
where, who can fell me that he can
export manganese ore on his own,
that no licence is required for export
and that export should be completely

decontrolled. They cannot export
without the assistance of the State
Trading Corporation, Our local pro-

duction price is 20 to 25 per cent
higher than the international price.
Much to the annoyance of Shri
Dahyabhai who criticised the State
Trading Corporation in the last Ses-
sion—and reference was also made
by Mr. Mani—I would like to say that
the State Trading Corporation has
played a definite role. We have open
tenders and we purchased 23 lakh
tons of manganese ore from all the
mine-owners, We try to export them
through contract or through barter or
through commodity exchange at the
State Trading Corporation level and
in this vital field, as Mr. Bhupesh
Gupta said, the State Trading Cor-
poration is trying to play its legiti-
mate role.

As there is not much time gt my dis-
posal, I would now rather come to the
area-wise analysis of the export trade
because the commodities are many. I
would not take the time of the House
on other commodities, In the area-
wise approach, there is a little mis-
giving continuing because of some free
trade believers in this country attack-
ing Rastern Bloc countries with their
political aspects and the trade that
the democratic and capitalist countries
in the West and other hemispheres
are having with this whole bloc,
where one-third of the world’s man-
kind is living. They have reciprocal,
bilateral and multilateral trade ar-
rangments with these people—these
very people whoe incite people
here, many people, to speak against
such trade, Well, one single coun-
trv in the Western hemisphere has
got trade with the Soviet Union worths
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over a thousang crores per year.
And when we try to do Rs.
30 or Rs. 40 or Rs. 50 or Rs. 60
crores worth of trade all
the guns are mounted to find fault
with this trade. I do not hold any
brief for any one particular part of
the world or the other. The interest
of my country is permanent and para-
mount, and wherever the interasts of
our country are to be served we are
prepared to trade with all friendly
countries in an honourable manner.
I must say that the trade with the
East European countries has been
progressing It is rising by leaps and
bounds, yet it is only a small portion
of the total trade. All the time it has
to be continuously remembered that
our trade with the rest of the world
is also equally going up. Here was a
sector which was totally absent
before five or six years. Over these
vears it has expanded thanks to our
foreign policy, thanks to the policy
of non-alignment, thanks to our
friendly relations with all parts of
the world.
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.5 P.M.

The question of re-exports was
referred to. Of course, throughout
the world there is this difficulty of
re-exports and sometimes everybody
re-exports. There is no country in
the world which does not re-export
but to highlight this matter on a
political platform—not here but in
many quarters outside—is something
which is misleading. The Soviet
Union, as I said in the intervention,
has not diverted or re-exported even
one naya paisa worth of goods any-
where and 50 to 60 per cent. of our
trade with the East European countrieg
is with this country and there is no
diversion from there. There are three
or four other medium-sized East
European countries where there has
been some diversion. We are quite
aware of it and we have really taken
up the matter with them very intense-
ly and discussed this with the Gov-
ernments of those countries and they
have undertaken the responsibility
to see that there will be no diversion,
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or mimimum diversion possible, and
even if there is any re-export to be
done, they will do so in consultation
or with some sort of concurrence
from us or something like that. I can
assure the House that we are very
watchful and it would not be correct
to run down or deprecate this trade.
It is also as much foreign exchange
earned Because it is called rupees,
it does not mean that it is not foreign
exchange. It is merely a way of giv-
ing a name to it. Whatever we
import from this region they are
inescapably of the most vital impor-
tance to us. We are not importing
just consumer goods or anything
which this country’s economy does
not need It is as valuable to have
trade with these countries as having
trade with any other country or in
any other currency because all goods
ultimately get exchanged through the
mechanism of currency. This is not
something like an ad hoc exchange.
It is not as if some goods are imported
against our goods exported. From the
policy point of view their prices are

checked and what is exported also
fetches international price.

Then our trade with the TUnited
States has been on the whole {fairly
progressing. A reduction of about

Rs. 4 to 5 crores which was recently
noticed was due to a single item—
ferro-manganese. The United States
has a method by which they buy and
stockpile things. They have a system
of what is called C.C.C., contracts
which open once in two or three years.
They purchased quite a lot of ferro-
manganese from us year before last
and therefore they did not open
tenders last year. And there was no
sale by us and we lost about Rs. 10
to 12 crores. Again in the current
year they are opening tenders and
we are sending a m’ssion very shortly
to the United States for negotiating
the C.C.C. contracts for ferro-man-
ganese and I am quite hopeful that in
1963 again we will sell ferro-mana-
ganese at mutually satisfactory prices
to the United States and this one
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single item which has caused this fall
in our trade will be restored. As we
are doing well in other commodities
I hope our trade with the U.S.A. will
lock up further.

Surr AKBAR ALI KHAN: We should
explore other avenues also for thig
ferro-manganese.
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Surt MANUBHAI SHAH: As for
other avenues there are difficulties
about price and other things and I
do not want to take more time of
the House by going in details into
them,

+

I would now touch upon the ques-
tion of newsprint to which Mr, Mani
made a reference. I am sorry I am
not able to give more information to
the House because of shortage of time
about newsprint coming from the
peighbouring country. All goods that
come here cost us money whether it
comes in terms of what is called
barter or commodity exchange or
rupee currency and, therefore, what
we are concerned with is the allot-
ment to every item of import in
terms of tha total foreign exchange;
whether that foreign exchange is paid
through sterling or dollar or whether
it is barter or commodity exchange
or rupee payment is of no conse-
quence because we have to pay for it

with our products. And that is the
limitation and we ourselves are not
very happy that to this very big
industry, very powerful industry,

very important industry on which the
freedom of the Press, the freedom of
expression and association, rests, we
cannot make available more foreign

exchange. We have stretched to the
maximum possible extent. We had
several discussions with the repre-

sentatives of the newspaper industry
and I know that they are not fully
gatisfied, but they also, I do believe,
along with Mr. Mani, know that they
have to share our difficulties and I
hope that they appreciate that it is
not for any other reason that we are
not in a position today, excepting
stringency of foreign exchange and
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the inability of the country, to spend
more on this commodity even though
we attach the highest importance to
it,
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With these words I hope that the
work of this Organisation which is
very vital to the country’s interests
will be appreciated by the House,

SHRT SONUSING DHANSING
PATIL (Maharashtra): Sir, I have one
question to ask. How are the con-
cessions and incentives given for the
purpose of boosting up our exports
reflected in terms of additional earn-
ings of foreign exchange?

Surt MANUBHA] SHAH: Well, Sir,
firstly the incentives are given only
in a very minor sector of our exports.
For example, jute, tea, oilseeds, iromn
ore etc. which are the traditional
items and which form 80 to 85 per
cent. of the export trade are not given
incentive. Manufactured articles or
the difficult-to-sell items are the ones
where incentives are given. Those
which are bartered are automatically
counter-valued; on both sides there
is no incentive, In cases where
actually incentives are given, it is not
only to increase trade. Of course, in
the case of chemical products engine-
ering products and textiles if the
incentives were not there they would
not have gone forward as much as
they have. But . . .

SHRI SONUSING DHANSING
PATIL.: I have no Qquarrel with
incentives, I want to know how

they are reflected in increased foreign
exchange earnings. Suppose there is a
total quantum of incentives or con-
cessions given to the tune of Rs. 20
crores; as against that how much addi-
tional foreign exchange do you earn?

Surr MANUBHAI SHAH: It is not
a question of addition. Just as Mr.
Mani mentioned about Pakistan
voucher even to sustain the foreign
market, the level of your export, it
does require incentives; as the
Mudaliar Committee has said, this
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incentive is the base structure. And
these incentives are given not here
alone. They are given even in Japan
also which is a powerful trading
country, which over the years has
developed so much industrial preduc-
tion. Therefore, incentive have to
be judged from that angle, whether
the incentive in the net leaves sur-
plus to the community or not. I can
assure the hon. Member that almost
50 per cent. sometimeg 75 per cent.
on realisation is given to the ex-
chequer. The incentive is only 50 per
cent, of the total amount.
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Tur VICE-CHAIRMAN (Suri M. P.
BrARGAVA): You have not heard the
other speakers; I hope you have no
reply.

SHrr A. .D. MANI: I have heard
accounts from other people. i

Mr. Vice-Chairman, Sir, the House '

is very grateful to the hon. Minister
for International Trade for the state-
ment that he has made on the subject
of export promotion. We are very
glad to know that we have improved
our position in tea in the UK. and
U.S. markets.

The Minister said that there were
two million applications every year
before this Organisation. I should like
to take this opportunity of paying a
tribute from this side of the House to
the work done by the Import and
Export Trade Control Organisation
and for the care, diligence and
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industry with which they have dis-
posed of the applications before them.
But there are complaints that there
are delays and the Minister should
see to it that the time taken for the
disposal of applications from the time
they are received till a decision is
given is reduced to the shortest pos-
sible extent.
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There are also complaints that in
regard to the issue of essentiality
certificates by the Directors of indus-
tries in the various States many
arbitrary considerations play a part
in their decisions. There should be a
Committee associated with the Direc-
tors of Industries consisting of busi-
nessmen who will see to it that some
amount of fair play is maintained in
the issue of these certificates at the
State level.

Sir, I should like to say that I hope
that as a result of the work of the
new Ministry of International Trade
we will be able to stabilise our exports
at Rs. 900 crores per year so that in
the Fourth Five Year Plan we may
think in terms of Rs. 4,500 crores of
foreign exchange earnings for financ-
ing our development plans.

Tue VICE-CHAIRMAN (Surt M. P.
Buarcava): The House stands ad-
journed till 11:00 a.M. tomorrow.

The House then
at ten minutes past five of
the clock til] eleven of the
clock on Wednesday, the 23rd
January 1963.

adjourned



